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26.08.2020   I.A. No. 1936 of 2020 

 Appellant is allowed to file a certified copy of impugned order within two 

weeks. 

 I.A. No. 1936 of 2020 stands disposed of.   

Learned counsel for the Appellant submits that existence of ‘financial debt’ 

and its ‘default’ is clearly established and the impugned order cannot be 

sustained. 

Issue notice upon Respondent. Appellant to provide mobile Nos./e-mail 

address of the Respondent. Notice be issued through e-mail or any other 

available mode. Requisites along with process fee be filed within three days.  

List the appeal ‘for Admission (After Notice)’ on 14th September, 2020.  
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